AP Pgerslad

SHRI1 INDRAJIT GUPTA : May,l ask

“for one bit of infoimation ? In spite gf
" the pressure of business, are we not going
to provide some time for the Minister of

External Affairs
_his trip abroad and the result of it.

‘such a long absence he should make a
statement. Should he- not .ipform. Parlia-

ment what he has done ?

to make a slatement on

After

MR. SPEAKER : Perhaps he was not
here when this issue was raised earlier.

We have agreed to take it up

tomorrow.

That is why 1 have not admitted any calling
attention for tomorrow, He will make a
- stgtoment tomorrow. That will be the first
item. Then, already indicated, one member
from each party wil be entitled to ask a

question,

SHRI JYOTIRMOY BOSU : Why mnot

_a short duration discussion ?

SHRI BHAGWAT JHA AZAD

: Sir,

there should be a short duration discussion
on the statement of the Minister of External

Affairs,

1t is a very important matter.

Time must be found by the government.
'We should discuss the butchery of the
people of Bast Bengal and reaction of world

powers to that problem.

12.10 hrs.

PAPERS LAID ON THE TABLE

- MYSORB" AGRICULTURAL

PRODUCE

MARKETING (REGULATION, (AMEND-
MENT) RULES, CENTRAL WAREHOUSE-
ING CORPORATION (AMDT.) RULES

" "AND REVIEW AND REPORT OF

THE STATE FARMS CORPORA-

TION OF INDIA, LTD.

THE MINISTER  OF STATE IN THE
MINISTRY OF AGRICULTURE. (SHRI
ANNASAHEB P. SHINDE) : 1. beg to. lay

on the Tablo—

(1). A copy of the Mysore Agricultural

Produce Marketing

(Regulajion)

JUNE 24,1981 -/

Papers loid

=ty 1ry(Amed@ment) Rules; 1971 publish-

o

)

3,

@

- dated the 12th June,

"1 red im Notification No. G.S.Ra:73
7.~ in Mysore Gazette dated the: 12¢h

March, 1971, under section 153
of the Mysore Agricultural Pro-
duce Marketing (Regulation) Act
1966, read with clause (c)-(iv) of
the Proclamation dated the 27th
March, 1971, issued by the Pre-
"sident. in relntxon to the State of

Mysore, - oy

Kk

A statement explaining the reasons
as to why the Hindi vers.on of the
above Notification could not be
laid on the Table simultancously.

A copy of the Central Warehous-
ing Corporation  (Amendment)
Rules, 1971, (Hindl and English
versions) published in Notification
No. G S R. ¥24 in Gazette of India
1971,. under
sub-gection (3) of section 41 of the
Warehousing Corporation.  Act,
1962. (Placed in- library. See
No. LT-510/71.]

A copy each of the following
papers (Hindi and English versions)
under sub-section (I) of sectibn
619A of the Companies ‘- Act,
1956 :— !

@) Review. by the - Government
on the working of the State
Farms Corporation of India
Limited, New Delhi, for the
period 14th May, 1969 to
30th June, 1970. Co

Annual Report on the State
Farms Corporation of India
Limited, New Delhi for (hie
period 14th May, 1969 “to
30th June, 1970 along  with
the Audited Accounts and
the comments’ of the Compt-
roller and Auditor Geéneral
thereon. [Placed ‘in library.
See No. LT-511'/71.]
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